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o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

309 199 2.

0. A. No.

DATE OF DECISION__15¢193

Ke Te Synil - Applicant‘(g/

MeRe Raj i ' /

M. * Jéndran NOLE Advocate for the Applicant(i/
Versus - '

Thg__&n._&EMBQszg;_Oﬁ_ﬁicesﬁespond.ent (s)

Kottayam and others

M. Ce Kechunﬂi_l\ﬁir:ACGSC ~___Advocate for the Respondent (s) 16& 2
M, 0.V. Radhakrishpan for R-3

CORAM :
The Hon’ble Mr. Ne Dharmadan, Judicial Mamber

_The Hon'ble Mr. R. Rangarajan' Adpinistrative Member

Whether Reporters of local papers may be allowed to see the Judgement ? %
To be referred to the Reporter or not ? AR :

Whether their Lordships wish to see the fair copy of the Judgement?u

To be circulated to all Benches of the Tribunal? A\

JUDGEMENT

PN

Mce Ne Dharmadan, Judicial Mepber

; The applicant who has got prior service as ERBPJH
Edanadu pe0eds aggrieved by tne Irefusal‘ of the respondents
to chsider hiin in the regular selection conducted pu;;suant
to the notification Annexure-I dated 20¢1.92.

2. Acéording to the applicant, he worked as EDBPM

Edanad P«0. during the following period:

26.9.89 to 201690 *: -
1241190 to 7e2.91 -

1002091 ’ t@ 905091

13.5.91 to 9.8.91

22.8.91 i to 1511.91

22.11.91 to 21.1.92

234192 still continuinge
3. Respondents in the reply statement admitted that

%/ _ the applicant's name was also included in the list sent by



- 2-
Employment .Exchange and his right for appointment will be
c@msidéred along with others as and when regular selection
to the post i‘s being madee They fyurther stated that after
Annexuie a1 notifiC§tien for_co_nd'ucting the regular selection
as EPBEM Edgnadu P.O., an E.B. Ageng who ié working in the |
same post office applieﬁ for transfer as EDBPM in 1;he, same’
post office as he is fully quglif:f.ed fo;' the poste _'i‘hi's,
request.was ..accepted ar_;d he was se;ected for appq{nt,me__n,t
w;ii;}:‘xelut considering ‘the names sponsored by the Emp@?@‘?#
Eﬁchange. BUt he }was' nét all@wéd to take charg'e:,";,be‘c:ause of
the bendency of this QO.A. gnd the interim ordere.. &'he
applicant is newvworking in the post on the basis of the
inte‘r'im ofder. S%.f;c:e respondents have degided not o+
condyct any regular s_elecf;i@n to the post.of EDBPM: the
application nhas become infructuous and is liable to be :
dismissed, |
4. Applicagt has filed a rejoinder contending f;hat
even if the post of EDBPM is not going te be filleg wp by
selection, the applicant will be prepared to work as
E*De Bgmt in the resultant vacancy which may arise on
account of the transfer of the EDA on his aépoir;tment as
EDBPMe He also Submitted that in case it is not possible
.to appoint him to any of the posts he max_r‘ be giVen an
alternative aprointment and consider him as EDMC in »th&‘-‘
same poét foiceo |
Se Having regard to the prayer in ‘this appl’icat.io'nl

andthe cirCymstances gtited in the reply that after the
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notification Anpexure-I the Departmen, has deciged to
accept the request of the'E;ﬂP Agent who is working in the
sa;e pést Ooffice whe 1s also quaiified for appgintment as
mmﬁnaaﬁd that he hag y on Selected, it will be fair and
proper to dispose of the application with appropriate
directione Respondents have admitted that in the next
selection since the applicant's -RAME was jncjuded in the
list of candidates sent'by the Employment Exéhange, ;hey
would consider.the claim_ef fhe applicant for appointment
in the next arising vacancy of EeDs égent. m the ljight of
this undertéking, we feel that this application ?an be '

disposed of after recording the same. Therefore, the

application is closed with the'afereséid obServatione

6o The I.R. 35 Vacated. [HOWeVer, we hope that the
respondents shall consider fhe applicant for provisjional
appointment €3 the post Gﬁ'E.B. Agent if they Propose to f£ill

dp thefp08£ provisjonally until regu;ér'selection is mage.

T The gpl ication is accoraingly disposed of

Se Therekshall be no order as to coSts.

{R. Rangarajan) : (N, Dharmggan)
Admipjistrative Mepber _ Judjcial Member

. 15.1.93 Cs
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